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SARASWAT CO-OPERATIVE BANK LIMITED 
74/C, Samadhan Building, Senapati Bapat Marg,  

Dadar (W), Mumbai-400028 
Tel. No. 8828805609 / 8657043713 / 14 / 15 

 

POSSESSION NOTICE
[Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002]

Whereas the undersigned being Authorised Officer of Saraswat  
Co-op. Bank Ltd., under the Securitisation and Reconstruction of Financial 
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in 
exercise of power conferred under Section 13 (12) read with rule 3 of the 
Security Interest (Enforcement) Rules 2002 issued demand notice dated 
16.08.2024 calling upon the Principal Borrower / Mortgagor : Mr. Sameer 
Prakash Bapat, Co-Borrower/Mortgagor : Mrs. Swarali Sameer Bapat 
and Guarantor : Mr. Sameer Suresh Deodhar to repay the amount 
mentioned in the notice being Rs. 11,97,178/- (Rupees Eleven Lakh Ninety 
Seven Thousand One Hundred and Seventy Eight Only) as on 15.08.2024 
plus interest thereon within 60 days from the date of receipt of the said 
notice. 

The Borrower/Mortgagor/Partner/Guarantor having failed to repay 
the amount, notice is hereby given to the Borrower/Mortgagor/ 
Partner/Guarantor and the public in general that the undersigned has taken 
symbolic possession of the property described herein below in exercise of 
powers conferred on him under sub section (4) of section 13 of the Act read 
with rule 8 of the Security Interest (Enforcement) Rules, 2002 on this 24th 
October, 2024. 

The Borrower/Mortgagor/Partner/Guarantor in particular and the 
public in general are hereby cautioned not to deal with the property and any 
dealings with the property will be subject to the charge of Saraswat Co-op. 
Bank Ltd., for total outstanding amount of being Rs. 11,97,178/- (Rupees 
Eleven Lakh Ninety Seven Thousand One Hundred and Seventy Eight Only) 
as on 15.08.2024 plus interest thereon. 

The Borrower/Mortgagor/Partner/Guarantor attention is invited to 
provisions of sub section (8) of section 13 of the Act, in respect of time 
available, to redeem the secured assets. 

Description of the Immovable Property 
All that premises lying being & situated at Flat No. 101 on 1st Floor, 
admeasuring about 587 Sq.Ft. in the building known as Everest Heights 
situated at S. No.18/5A4, Pangarwadi, Near Kokan Krishi Vidyapeet at 
Jalgaon Dapoli, District Ratnagiri-415712 owned by Mr. Sameer Prakash 
Bapat and Mrs. Swarali Sameer Bapat. 

Sd/- 
Date : 28.10.2024 AUTHORISED OFFICER 
Place : Ratnagiri Saraswat Co-op. Bank Ltd. 

Appendix IV-A 
[See rule 8(6) r/w proviso to rule 9(1)]

E-AUCTION SALE NOTICE FOR SALE OF 
IMMOVABLE PROPERTIES 

Public Notice for e-auction sale of secured asset under the Securitisation and 
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 
2002 (“SARFAESI Act”) read with proviso to Rule 8(6) r/w Rule 9 (1) of the 
Security Interest (Enforcement) Rules, 2002 (“the Rules”). 
Notice is hereby given to the public in general and to the borrower and guarantors 
in particular that the immovable asset described herein below (“Secured 
Asset”) and mortgaged in favour of Edelweiss Asset Reconstruction Company 
Limited (acting in its capacity as trustee of EARC Trust SC- 37) (“EARC/ Secured 
Creditor”), physical possession of which has been taken by the Authorised 
Officer of EARC on December 27, 2022, will be sold by way of e-auction through 
e-auction agency, M/s e-Procurement Technologies Limited (Auction Tiger) on 
their website/portal, https://edelweissarc.auctiontiger.net on November 14, 
2024 between 12:00 noon to 1:00 pm with unlimited extension of 5 minutes 
each, if a bid is made before close of e-auction, on “As is where is”, “As is what 
is”, “Whatever there is” and “No recourse” basis for recovery of a total sum of 
Rs. 162,53,72,484/- (Rupees One Hundred and Sixty Two Crore Fifty Three 
Lac Seventy Two Thousand Four Hundred and Eighty Four only) being due 
as on February 08, 2023 together with further interest at 12% per annum with 
monthly rests along other costs and expenses thereon, due to EARC from De 
Core Nanosemiconductors Limited (“Borrower”), Harsh Inder Loomba, acting 
in capacity as the legal heir of Late Deepak Loomba (“Personal Guarantor”) 
and De Core Science and Technologies Limited (Corporate Guarantor). 
The Reserve Price and Earnest Money Deposit of the Secured Assets shall be 
as follows: 

Timelines of the e-auction:
Site Inspection-On November 7, 2024 – 11:00 am to 4:00 pm. 
Document Verification-On working days between November 5, 2024 to 
November 11, 2024, from 11 am to 5 pm.
Bid Document Purchase-On working days between November 07, 2024 to 
November 11, 2024, from 11 am to 5 pm.
Last Date of Submission of EMD-By 2 pm on November 13, 2024.
Last Date of submission of bid document -By 5 pm on November 13, 2024.
Commencement of e-auction sale-At 12 noon on November 14, 2024.
Bank details -Ac No. 0004103000054719, IFSC No. IBKL0000004, IDBI Bank, 
Mittal Court, Nariman Point, Mumbai. 

Officer contact details:-
Meghraj.Deshmukh@edelweissarc.in,+917506642534, 

Detailed description of Secured Asset Reserve price Earnest Money 
Deposit

Leasehold rights in all that piece and parcel 
of land bearing Plot No. 13 admeasuring 
5521.38 square meters and Plot Nos. 33, 
34, and 35 admeasuring 13887 square 
meters in the Gandhinagar Electronic 
Special Economic Zone Industrial Area/
Estate, Kolavada Road, Sector 25, 
Gandhinagar 382028 (Gujarat) along with 
the factory building and structures thereon. 

Rs. 
12,37,00,000/-

Rs. 
1,23,70,000/-

For detailed terms and conditions of the e-auction sale, please refer to the link on 
EARC’s website viz.www.edelweissarc.in/Propertysale                                                                              

Date: 28.10.2024                                                     Sd/-
Place: Mumbai                  Authorized Officer
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PUBLIC NOTICE

Re: Loss of Original Mortgage Form 11 & Annexure 11

Bhoir Dredging Company Private Limited having registered office at 

Unit No: B-4201, 42nd Floor, B-Wing, Kohinoor Square, N. C. Kelkar 

Marg, RG Gadkari Chowk, Shivaji Park, Dadar (West), Mumbai -400 028 

has submitted original Mortgage Deed (Form No.11) of Tug Boat – MT 

Shivali & Annexure to Form No.11 to TATA Capital Limited, which are lost 

or not traceable. We are publishing this advertisement to avoid any 

misuse of documents. If any person having any objection to Bhoir 

Dredging Company Private Limited, should lodge such objection at 

registered office address with 15 days from advertisement date otherwise 

objection will not be accepted.

  Sd/-        

For M/s Bhoir Dredging Company Pvt. Ltd
Date: 24/10/2024

The undersigned being the authorized officer of the DCB Bank Ltd., under 
the Securitization and Reconstruction of Financial Assets and Enforcement 
of Security Interest (54 of 2002) and in exercise of powers conferred under  
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 
2002 issued a demand notice on below mentioned dates calling upon the  
borrowers  (Borrower’s and Co-Borrower’s and Guarantors) to repay the 
amount mentioned in the notice as detailed below in tabular form with further 
interest thereon from within 60 days from the date of receipt of the said notice.
The borrower and Co-Borrower and Guarantors having failed to repay the 
amount, notice is hereby given to the borrower, Co-Borrower and the public  
|in general that the undersigned has taken possession of the properties 
described herein below in exercise of powers conferred on him under sub- 
section (4) of section 13 of Act read with rule 8 of the Security Interest Rules 
2002 on the possession dates mentioned in the table. 
The Borrowers, Co-Borrowers and Guarantors in particular and the public in 
general is hereby cautioned not to deal with the properties (Description of the 
immovable Property) and any dealings with the properties will be subject to the 
charge of the DCB Bank Ltd., for respective amount as mentioned here below.
The Borrower’s attention is invited to provisions of Sub-section (8) of Section 
13 of the act, in respect of time available, to redeem the secured assets.

APPENDIX – IV [Rule 8(1)]
POSSESSION NOTICE (Immovable Property)

(1) Physical possession dated – 26th October 2024
Demand Notice Dated. 18/10/2022
Name of Borrower(S) 
and (Co-borrower(S)

1. Mr. Nilesh Arvind Mishra
2. Mrs. Chhaya Mishra

Loan account no. DRHLKAA00540702
Total Outstanding 
Amount.

Rs.37,47,932/- (Rupees Thirty Seven Lakh Forty 
Seven Thousand Nine Hundred Thirty Two Only) 
as on 18/10/2022 with further interest thereon till 
payment/realization.

Description Of the 
Immovable Property

All that piece and parcel of Flat No.103, 1st Floor, 
A-wing, Krishna Villa, Kanchangaon,  
Shankheshwar Road, Thakurli, Dombivali (East) 
Taluka-Kalyan, District Thane – 421301 (The 
Secured Assets)

Date: 28.10.2024
Place: Dombivali

Sd/-
AUTHORISED OFFICER

DCB BANK LTD.

Fr. Agnel Multipurpose School, VASHI Qualified Mumbai Regional 
Finals of Aqua Regia - The School Quiz 2024 

 Mumbai: Triumphant Institute of Management 
Education Pvt. Ltd. (T.I.M.E), a prominent test-
preparation institution in India, organized the 
Mumbai regional competitions of the 2024 edition of 
'Aqua Regia - The School Quiz' for students. Previously 
conducted as Aqua Regia- The Science Quiz, has been 
recognized by Guinness World Records in 2007 as the 
largest quiz ever conducted. The regional finals took 
place at the Vishnudas Bhave Natyagruha, Vashi. 
The Mumbai Regional Finals brought together 540 
students from 25 schools, who had advanced through 
earlier written rounds conducted at their respective 

schools. From these rounds, a total of 12 teams 

representing various cities, apart from Mumbai, 
qualified for the Regional Finals. Team of Rugved 
Gadhikar and Dev Iyer from Fr. Agnel Multipurpose 
School, Vashi emerged victorious, demonstrating 
outstanding performance and securing the top spot. 
Cash prizes and trophies were awarded to the winner, 
1st runner-up, 2nd runner-up, and 3rd runner-up, 
along with participation and merit certificates for all 
contestants. Mr. Bharat C Jain served as the quiz master. 
Mr. Kaushik Laskar, Centre Director, T.I.M.E. 
Mumbai said, “Aqua Regia isn’t just a quiz—it’s a 
celebration of knowledge and curiosity! Over the 

years, more than 2.6 million students have taken part, 
turning classrooms into arenas of ideas and learning. 
Today in Mumbai, we witnessed young minds at 
their best, giving it their all to claim the top spot.” 
Aqua Regia is open to students from grades IX, X, 
XI and XII across all streams and is taking place in 
over 50 cities and towns nationwide, including major 
locations like Hyderabad, Chennai, Mumbai, Delhi, 
Bangalore, and Kolkata. Launched in 2006, this 
quiz has attracted participation from more than 2.6 
million students throughout India, making it a highly 
anticipated event at the inter-school level.


